: CENTRAL ADMIN ISTRAT IVE TRIBUNAL

BANGALORE BENCH

!

| Second-Floor,

: Commercial Complex,
] ,Indiranagar,'

l . BANGALORE- 560 @38,
!
I
|
l

- Dat 'ed'gfjgi% X@?{

- APPLICATION NO: 1392 of 1994,

RESPONDENTS :~ Secretery,Ministry of Defence,New Delhi
and seven others,,

1. Séi.G.R;Remesh,kdvocete,
No,55,Railusy Persllel Road,
Kumara Park West,Bangalore-560 020,
| .

t

' H‘!i.gh Court 'Bldg,BEngalo_re.-f1. ’

I
I
|
|
1
:F

|
E :
~  Subject:- Ferwardj 53
: yIwarding nf cepies of the Order-
Ce?tral Administrative
_ ——X X

; passed’b ;the
Trlbunal;Bangalaré.y

Please find enclesed herewith a copy of the'ORDER/

STAY ORDER/INTER I
.ORDER/B\TERLA ORDER/ passed by this Tribunal in the .above
mentioned application(s) on 30-01-1995,
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CENTRAL ADMINISTRATIVE TRIBUNAL,
. BANGALORE BENCH.

ORIGINAL APPLICATION NO, 1392/94

MONDAY, THE 30TH DAY OF JANUARY, 1994

SHRI V. RAMAKRISHNAN cen MEMBER (R)

SHRI AJN. VUJIANARADHYA . ese mEMBER (J)

Shri Pralay Sankar Dhar,

S/o 3ate Shri Nalini Kant Dhar,

aged 40 years, Area Manager, -

Canteen Stores Depot,

Trinity Church Road,

Agram Post, Bangalore-560 007. oo Applicant

( By Advocate Shri G.R. Ramesh )
Ve,

1« The Union of India,
. Ministry of Defence,
New Delhi - 110 001,

by ite Secretary,

2, The Chairman & General
Manager, Canteen Stores Deptt,,
Adelphi, No. 119, Meharishi
Karve Road, Bombay - 400 020.

3. The Chairman, Departmentel
Promotion Committee,
Canteen Storees Department,
"Adelphi, 119, Mahariehi
Karve Road, Bombay -~ 400 020.

4, Mohan Lal Sarkar,
Ares Manager, Canteen Stores
Department Depot, Jallandar
Cantonment - 144 005,

5. Kiran Pal Singh, -Assistant
. CGeneral Manacer (MS), Canteen
Stores Department,; Ade}lphi,
119, Maharishi Karve Road,
Bombay -~ 400 020.

M&Jresﬁ Chand Sharma,
,(}’ B (1Y ,‘f r,g\a ﬂananer,
y o\;("—\—\ao y Area Depot,
‘ ﬂa’zqa on. Docks, -

eawbav - 400 010.
N l)Ch lndtash&har,

] L Aaga fant General I'lanager(cs),
LN Can en Stores Department, .

s _,?p\\.lad‘_‘ phi, 119, Maharishi Karve Road, ' :
fombay = 400 020. cese 2/

......



8. M.K. Gupta, '
Assistant General Manager (Secy),
Canteen Stores Department,
delphi, 119 Msharishi Karve » : '
oad, Bombay -~ 400 020, ' oee Respondents

| ( By Addl, Centrsl Govt. Stending Counsel,
Shri M. vasudeva Rao )

 ORDER
Shri V. Ramakrishnan, Menber (A

Ve 'have heard both sides. Respondent 8, who 1g likely to be
:iatt‘ec:ted if the applicant gets the reliet, is called and absent. As he

“has been served tut not represented he is placed ex parté.

24 Shri M.V, Rac for the department c!;akes available t,°v usjv the copy
of letter rrom the Secretsriat, Board of Cmtroi, Canteer_x.se_x?v"j,cesj, New
QOalhi dated 23.11.94 addressed to the General Manager, Can teen Stores
;Department, gombay - 20. This letter No. 95033/q/xx/BOCCS agted 23.12.94

lwhich is tsken on record reads as tollouss
"1,  Reference your letter No. 3/Pers/A-3/CC-279/683 dated

12 Oct 94 and DA No. 1392/94 filed by Shri PS Dhar, v/s UDI &
others.

; 2, The Competent Authority in Ministry of Defence have
b decided to revoke ofticiating promotion of Shri PS Dhar as AGM/
MSG and promote him on regular basis as AGM/ MSG wet the date
T, Of the promotion ordered based on recommendations o the secomd
"‘;ﬁ held on 24 Jun 94 in which juniors to Shri PS Dhar have been
% groted. It is requested that the Hon'ble CAT/ Bangslere may
lwese be informed accordingly so tha’t OA No. 1392/94 could be

§ It has turther been declded by the Competmt Authority in
Min of Def that the recular promotion in respect of shri M
fta toc the post of AGM/ MSG be converted as of‘nciatmg promoo

XXX N 3/" |




3. ‘The relief soucht tor in the present application is that the
applicant should be promoted on a reglar basis to the po.st of Assistant
General Manager with eftect trom the date hie juniors were promoted.
The private respondents are admittedly junior to the applicant. As is
seen trom para 2 of the letter dated 23.12 94 referrec/pabove. the
relief sought for by the applicant has been granted by the department.
we accordingly direct the department to implemant the commitment made

ir letter reterred to above within one month trom the date of

«@f - recej.fst
; ~

P \\ a copy of this order and keep the applicant 1nforméd.

er as to costse.

. ’, n1 . . ’ ) //’
o ‘| ©o - ’
o> : /j;f—
A
( AN, VUJJANARADHYA ) ( v, RAMAKRISH!\A!\ )

mEMBER (J) MEMBER (A)

TCV

Sentrol Admln trative Tribuma)
Beongalore Benth
Bungalore

. “the above obgervations, the matter is tinally disposed of '



- CENTRAL ADMINISTRATIVE TRI&JNAL,
BANGALORE BENCH,

ORICINAL APPLICATION NO, 1393194

MONDAY, THE 30TH DAY OF JANUARY, 1995

SHRI V, RAMAKRISHNAN

SHRI AJN. VUJIANARADHYA )  eee

‘ : Shri Pralay Sankar Dhar,

i : s/o 3ate Shri Nalini Kant Dhar,

' aged 40 years, Area Nanager.

Canteen Stores Depot,

Trinity Church Road,

Agram Post, Bangalore-560 007. ese

( By Advocate Shri G.R. Ramesh )
Vs,

1« The Union of India,.
Ministry of Defence,
New Delhi - 110 001,
= by its Secretary.

2. The Chairman & General
Manager, Canteen Stores Deptt,,
Adelphi, No. 119, Meharishi
Karve Road, Bombay = 400 020,

| 3. The Chairman, Departmentel

| Promotion Committee,

1 " Canteen Storees Department,
Adelphi, 119, Maharishi
Karve Road, Bombay - 400 020.

4, Mohan Lal Sarkar,
Area Manacer, Canteen Stores
Department Depot, Jallandar
Cantonment - 144 005,

S. Kiran Pal Singh, Assistant
General Manacer (MS), Canteen
Stores Department, Ade}lphi,
119, Maharishi Karve Road,
Bombay - 400 020.

uresh Chand Sharma,
grea Manacger,

B bay Area Depot,
~MEzacaon Docks,

- _N,,,/.«*' " Canteen Stores Department,
- Adelphi, 119, Mgharishi Karve Road,
‘Bombay = 400 020.

MEMBER (AR)

MEMBER (J)

Applicant

cese 2/=



8. M.K. Guptsa, ,
- Assistant General Manager (Secy), , :
Canteen Stores Department, ' ;

Adelphi, 119 Maharishi Karve
oad, Eombay -~ 400 020. - _ ~ ess Respondents

gg

( By Addl. Centrel Govt. Standing Counseal,
Shri M. Vasudeva Reo )

ORDER

-

1

. Shri V. Ramekrishnan, Member (A) | | ]
We have heard both sides. Respondent 8, who is likely to be
artected if the applicant getsithe relief; is called and abgent. As he

has been served tut not'fépresented'he is placed ex parte. E 3

2, - Shri M.V, Rao for the department makes available to us the copy

of letter rrom the Sebrefariat, Board of Control, Canteen Services, New

Delhi dated 23.11.94 addressed to the General Manager, Canteen Stores

Department, Bombay - 20. This letter No, 95033/Q/XX/BOCCS dated 23.12.94

whipﬁ is taken on record reade as tollows:

"{,  Reference your lstter No. 3/Pers/A-3/Cc-279/683 dated
12 Oct 94 end DA No. 1392/94 tiled by Shri PS.Dhar, v/e UOI &
others.

2. The Competent Authority in ministry of Derence have
1 decided to revoke ofriciating promotion of Shri PS Dhar as AGM/
i ~ .MSG and promote him on regular basis as AGM/ MSG wer the date

of the promotion ordered based on recommendations o the secomd -
DPC held on 24 Jun 94 in which juniors to Shri PS Dhar have been
promoted, It is requested that the Hon'ble CAT/ Bengslore may
please be informed accordingly so that OA No. 1392/94 could be
dropped. :

It has turther been decided by the Competent Authority in
Hin of Def that the recular promotion in respect of Shri MK
a to the post of AGM/ MSG be converted as ofticiating promo=
i as per the sealed cover procedure being last men of the
difpanel of the DPC of acm/ ms held on 24 Jun 94,"

e 3/




3. The reliet soulght ‘tor in the present application is that the
applicant should be promoted on a regiler basis to the post of Assistant
General \Manager with etrect trom the date hie juniors were prcinoted.
The private respondents are admitte'dly junior to the applicant. As is

seen trom para 2 of the letter dated 23.1'2.94 rat’erted’t_jabove.' the

reliet sought for by the applicant has been granted by the department.
we accordingly diract the department to implement the commitment made
in their latter reterred to above within one month rrom tho date oF

m;;:gscaipt of a copy of thie order and keep the applicant 1nformed.

\?ﬁL Ty \
\é\ '/‘,ﬁ'\ Vs :

s Ao & \ 1th ‘the above observations, the matter is t’inally_disposed" of
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( Ve RAﬂAKRISHﬂAh )

( AN, VUJJANARADHYA ) '
MEMBER () WZUE o=y MEMBER (A)
. ,‘ " ,/

TCV

Ceotral Adminiditrative Tribvmzl
. | Bangalore Bengh
Bangalore
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Date Off:c:e Notes
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-2 .. Shrl .Ramesh

27-6-95 |
M,A,N0,284/95

- Heard Shri,G,K.Ramesh, He ﬁgys for
clarification of the judgement “of ‘the
Tribunal in 0.A.N0.1392/94 disposed
on 30-1-1995 to the effect that the =
seniority of the-applicént:will-be‘- |
kept above ‘the private- réspbndents-4
to 8 in that OA. 0.A «N0,1392/94 was-
diSposed of on the basis of the letter
from the Secretariat, Board of - Control,
Canteen Services, New-Delhi dated
23.11.94 where the Department - had
'mentioned~thapithe applicant would be
promoted ‘on regular-basis as AGM/MSG w.¢
weesf. the date of ‘promotion ordered
based  on. recommendation- of -the-second
DP& held on.24-6-94 in which juniors to
Shri,P,S Dhar have -been_promoted, In
otHer words the Department had‘%Zﬁ%?d
that they would" implement recommenda-
tions of DFC held on 24-6-94 including %
the order of merit conta:med .therein,
In viéw of the order ‘the Trlbunal I

| directed’ the Departmentjggat’to imple- |
1. ment theirﬁcommitments made within
| one month. RN )

-

‘nlh .
P/

the' applicaﬁt apprehends tbat his
seniority will: nqt.be maintained

e . e »
¥ : ST X o \...2/— !



In the Central Administrative Tnbumal

Bangalore Bench ar.
Bangalore 0'*‘\3632)'!%

ang/z,/ﬁf OB [362]a4

Appllcatlon No.

ORDER 'SHEET

.of 199

(contd) . ’¥

Date

Office Notes

Orders of Tribunal

P

-2 - S
on the basis ggf of the recommendatio;
of DPC, I see no basis for such *
apprehension and- do not think on the
basis of hypothetical assumptionot;;r
clarifiation can be issued. -When = .
the pbsitioh—taken by the Departﬁeht-i
with-regard-to~séniorityfis"méde%‘vﬁf

knwen to the applicant and if the
applicant is of the view that- the
commitiment made in letter dated
23-11-94 hade not been 1mp1emented
by the epartment it is open to )
him to appropriate steps 3s per law._ '

't

3, With the above observations
M. A.Noo284/95 bs disposed of,

T sAl-
T MEMBER( A)
TRUE COPY
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